
.s BiZZI introduced CHAITRA 28, 1903 (SAKA) 
MR. DEPUTY-SPEAKER: The 

'Question is: 

"Tbat leave be &ranted to intra-
.duC'e a Bill to provide for the fixing 
of a remunerative support price for 
sugarcane, pulses and other agri-
..r'ultural commodities. 

The Motton was adopted. 

SHRI K LAKKAPPA: I introduce 
the 13111 ..... 

"CONSTITUTION (AMENDMENT) 
BILL'" 

(Amelldment Of Seventh Schedule) 

SHRI K. LAKKAPPA (Tumkur): I 
beg to move for leave to introduce a 
Bill further to amend the Constitution 
.of India. 

MR. DEPUTY-SPEAKER: The 
.question is: 

"That leave be granted to intro-
duce a BIll further to amend the 
Constitution of India." 

The Motion was adopted. 

SHRI K. LAKKAPPA: I introduce 
'the Bill. 

PROFITEERING PREVENTION 
AND PRICE CONTROL BILL" 

SHRI K. LAKKAPPA (Tumkur): I 
'beg to move for leave to introduce a 
'Bill to regulate the prices of essential 
articles of daily consumption and to 
prevent profiteering in such articles. 

MR. DEPUTY-SPEAKER: Tbe 
question is: 

"That leave be .rranted to intro-
duce a Bill to regulate the prices of 

.essential articles of daily consump-

tion and to prevent pro1iteerlne fa 
such articles. 

The Motion was adopted • 

SHRI K. LAKKAPP A: I introduce 
the Bill. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT BILL)" 

(Insertion of new section. lOB) 

SHRI JAGDISH TYTLER (Delhi 
Sadar) :  I beg to move for leave te 
introduce a Bill further to amend the 
Representation of the People Act. 
1951. 

MR. DEPUTY-SPEAKER: 
question is: 

"That leave be granted to intro-
duce a B:l1 further to amend the 
~  ta tion of the People Act. 
1951." 

The motion was adopted 

#SHRI JAGDISH TYTLER: I intro-
duce the Bill. 

PREVENTION OF SOCIAL DISABI-
LITIES BILL 

SHRI MOOL CHAND DAGA (Pali): 
I beg to move for leave to introduce 
a Bill to prevent the ilnposition of 
social disabilities by a member or 
members of a community on a mem-
ber or members of his or their own 
community, to provide for penaltiee 
for such an act or acts and for matters 
connected therewith. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill to prevent the impotl-------------.......... ------------..... ------------..... --------..... -------
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tion of social disabilities by a mem .. 
ber or members of a community on 
a member or members of his or their 
own community, to provide for 
penalties for such an act or acts 
and :for rna tters connected there-
with." 

The Motion was adopted. 

SHRI MOOL CHAND DAGA: 
introduce the Bill. 

I 

POLICE-FORCES (RESTRICTION 
OF RIGHTS) REPEAL BILL* 

SHRI CHITTA BASU (Barasat): I 
beg to move for leave to introduce a 
Bill to repeal the Police-Forces (Res-
triction of Rights) Act, 1966. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill to repeal the police-
Forces (Restriction of Rights) Act. 
1966." 

The motion was adopted 

SHRI CHITTA BASU: I introduce 
the Bill. . 

15.36 hrs. 

SMALL ~  ASSISTANCE 
BILL-eontd. 

(By Shri K.. Lakkappa) 

MR. DEPUTY-SPEAKER: The House 
will now take up further consideration 
of the following motion moved by Shri 
K. Lakkappa on 20 March, 1981 name-
~  ' 

"That the Bill to prOvide for the 
grant of loans and various subsidies 
to sman farmers, be taken into con-
sia.t!ration. " 

~ have got only 8 minutes lett. 
On& hour bas already been extended 
lQ.st time. and we have got in the list 
about 4 or 5 Members. Is the House 
interested in extending the. time ~ 

this Bill? 

SHRI XAVIER ARAKAL ~ 

KULAM): I suggest that the time oe 
extended by anotber hour. 

SOME HON. MEMBERS: Yes. 

MR. DEPUTY.SPEAK"En: The House 
has agreed that the time for the Bin 
be extended by another hour. Now Mr. 
XavIer Arakal. 

SHRI XAVIER ARAKAL: This Bill. 
seeks mainly to achieve two objects-
as mentioned in its statement of Ob-
jects and Reasons. One is..1o extend the 
facihties provided to the small farmers. 
as far as finances are concerned. The 
second object is that marketing facilt-
ties should be provided to these small 
farmers. They deserve the serious con-
sideration of this House. 

Of course, we are discussing the 
question of agriculture, and related 
matters. If we refer to the posItion of 
agriculture and agricultural sector in 
our economy, we can see that 80 per 
cent of our people still depend mainly 
on this sector. One factor which deser-
ves serious consideratIOn is that though. 
the number of agricultural labourers 
and households is increasing. the total 
land area is the same, which meaDS 
that we have to confine ourselves only 
within the eXIstIng land area. It is im-
perative that efforts should be made 
wIthin that area alone, to boost fhe 
production of agricultural sector. It 1S 
said that 32.88 crore hectares consti-
tute the land area. Out of this, the 
total crop area is only 17.11 crore hec-
tares-which means that the small far-
mers are mainly confined tp a narro-
wer area. 

If we refer to the wage rates in the-
agricultural sector, we find fila! accor-
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